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Mr E ,N,Mathur for the &gplicant

Mr,Merish Rhanderi Counsel for resvondsnis

CQORAM:
Hon'ble Mr,Gopal Vrichra, Membzr(Tudl.). o
Hon'ble Mr,0,P.Sharmd, Member(Adm.),

FEF. HOM' BLE MF..0.EP.S4ARMA, MEMBEF (ADM,).

Applicant Sk .Chandraveti, has filed this application
under Sec.19 of the Administritive Trikunals Ackt, 1985F wherein
3he l@s scought the follewing reli
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My of ,70,/- pzr menth on @rcount of the higher responsikilities

attaching to the post on Whish 3he was azhked o worl:, However,
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der@rred from gething the special gay

for @ period of ons cyvear.. SubdSegquantly the special pay of 5,70, -
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per iwvonth was a8gein given to her vide order dated 3,390, By that

time the period HL‘iwanm?ﬁf‘Jf one yedy had alreedy expired. She
started razoeiving the spazial pey of R,70 = per wonch viis crder
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“ ked 3.2.90. She cantirusd o reczive the said amcunt £ill the

orders were issued for stopplng the peymsut oFf
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2. The refocrderts Iin their reply héve relied on Anr F-1
which is Railway Podpd's letter dated 11.7.7%, relating fo Jrintc
of specigl pady of 7,35, now ré&iz:=3 ko R,70, to Senior Clerks,
Clerks Grade-I in the ol1d scale [5,330-5:0, In gara 2 of the
g2id instructionz, it is stéizd that in c83: fome-body senicr
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